ACT No. VII or 1857,
.

Pasgip By rre- LEaiiarivi o

{Reveived the assent” of the Governor General on the 15 Maj 1857.)

=A,N Aor for t/’ze more exiensive employment of Unéoveranted Ay lgency in ﬁm
Revenue and Judicial Departmeyts i the Presidency of Fort Sint Georg e.

WasrEAS the exigencies of tle Piblic Sefvicé féquiré the more extend-
ed empl(DYment of Uncovenanted Officers in the Revénue
: anid - Judicial Departments in the Pxesﬂency of Fort
Samt George : It is hereby enacted as follows :—

‘ Pleamble

I The Governor of Forb Saint George in Councﬂ may appomt, in

Goversior i Cownl - @ty Zillah' or District within the said Présidency, one
e T ggffty%’gff;g" o moré Uncovenanted Deputy Collestors” and Deputy

ol and. Deputy Mav Magmtrates with the powérs heremmafter menﬁoned

II. Every person appointed a Deputy Collector or Depu’c’y Magistrate
under this Act shall, before entering upon the duties of
.~ Oath or declaration in
witing to be madetb&y his Office, make and subscribe an oath or declaration in
the Qficers so appointe writing to the same effect as the oath prescribed by law
for Asmstant Collectors and .Assistant Magistrates respectively.

III. A Deputy Collector appointed under this Act may, within the
Duties and powers 1strict to which he is appointed, perform such of the
of a Deputy Collector.  qyties and exercise such of the powers of a Covenanted
 Assistant Collector as shall be assigned to him from time to time by the
Collector of such District ; and shall: be subject to the same controlin all
- respects as a Covenanted Assistant Collector is subject to,

IV. "A Deputy
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""" aDeputy Magistrate
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- IV. A Deputy Magistrate appointed under this Act may, within the
Daties and powers of Jistrict to which he is appointed, perform such of the
duties and exercise such of the powers of a Covenanted -
A ssistant Maglstrate as shall be assigned to him from time to time by the
- Magistrate of such District ; and the decisions and orders of such Deputy
Magistrate shall be subJect to the same rules as respects appeals, as are

§of Oovena,nted*;‘;i
E .Ass1stant Magmtrates

V. N othmg in thls Act contamed shall- be held to dlsquahfy any'
. hi th Al t t
dlslc\;s:hf’;g 10nne ° O&Qeg holding at the same time the offices of Deputy Collector
from holdmO' both offices. a’n d Depu ty Magls tra. te ,

VI. A Deputy Collector or Deputy Magistrate appointed under this
Rules regarding dis- Act shall not be dismissed from Office without the
missal of Deputy Collect- . . . N )

ors or Deputy Magis- sanction of the Governor in Council. Whenever there
trates. may be reason to believe that a Deputy Collector or
Deputy Magistrate is disqualified by neglect, incapacity, or corruption for
continuance in Office, a report shall be submitted by the Collector or Magis-
trate through the proper channel for the consideration and orders of the
Governor in Council, who shall be competent to suspend such Deputy Col-
- lector or Deputy Magistrate and order a further enquiry into his conduct or
to direct hls 1mmed1ate dlSHllSS‘ﬂ as may appear just and proper

Uncovenanted ‘Officer - appointed under this Act -from -



